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New Delhi: this the </°  may,1998,

HON 'BLE MR.S.R,ADIGE VICE CHAIA1aN (A),

Dr. Prenvir Singh,

00

Health Unit Tuglakabad,

Northern Rail yay, )
NeU Delhi T e o Qpplicant.‘j

VB rsus

Union of India through

1. Director Genersal, ,
Railway Health Services,
Rail way - Board, 4
Rail Bhawan,

Naw Delhi - 01.

2. General Manager,

NeRe Hde Qrs,
‘Barods House,

New Delhi -010
3. Or. 0.P.Shama (Retd),
Chief Medical Supdt.

Northerm Railway, .
Main Hospital, Del hi=~6,

through. _ ‘
G.ﬁ., Northern Railuay, . ’C*
Baroda House, New Dal hi ee s+« RESpONdents,
_ORDER _{BY CIRCULATION)
Perused the R,g4.

2. None of the grounds taken by thp applicant.
in thes R, A. bring it within the Scops and amhit of
Section 22(3)(f)AT act read with Order 47 @ule 1
rC . . |

-

3. In the guise of a R A., the spplicant hgs

actually ébUth to appeal against the impugned order

which is not pemissibls in lsuwes

4, " The Refe is rejectedd

n[\,7g_
( S.R.ADIGE )

(ug)‘ VICE CHAI MM N (n).,




